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ITEM NO.19 + 28  Court No.1 (Video Conferencing)      SECTION XI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).15181-15183/2020

(Arising out of impugned final judgment and order dated  04-12-2020
in WP No. 10216/2020 04-12-2020 in WP No. 1892/2020 04-12-2020 in
WP  No.  11077/2020  passed  by  the  High  Court  Of  Karnataka  At
Bengaluru)

THE STATE OF KARNATAKA                             Petitioner(s)
                                VERSUS
M. SHIVARAJU & ORS.                                Respondent(s)

(FOR ADMISSION and I.R.)
 
WITH SLP(C) Diary No(s).27501/2020
(FOR ADMISSION and I.R. and IA No.131926/2020-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.131925/2020-PERMISSION TO
FILE PETITION (SLP/TP/WP/..)...[ TO BE TAKEN UP ALONG WITH ITEM NO.
19 I.E. SLP(C) No.15181-15183/2020 ] )
 
WITH Diary No(s). 27556/2020 (IV-A)
(FOR ADMISSION and I.R. and IA No.132230/2020-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.132232/2020-EXEMPTION FROM
FILING AFFIDAVIT and IA No.132228/2020-PERMISSION TO FILE PETITION
(SLP/TP/WP/..))

Date : 18-12-2020 These petitions were called on for hearing today.
CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE A.S. BOPANNA
         HON'BLE MR. JUSTICE V. RAMASUBRAMANIAN

For Petitioner(s) Mr. Tushar Mehta, Ld. SG
Mr. Prabhuling Navadgi, AG
Mr. Shubhranshu Padhi, AOR
Mr. Ashish Yadav, Adv. 
Mr. Rakshit Jain, Adv. 
Mr. Vishal Banshal, Adv. 

Mr. Mukul Rohatgi, Sr. Adv. 
Mr. Sandeep Patil, Advocate
Ms. Sneha Ravi Iyer, AOR

Mr. C Aryama Sundaram, Sr. Adv. 
Mr. Hemanth Raj, Adv. 
Mr. Zaffar, adv.
Mr. Darpan KM, Adv. 
Ms. Amrita Sharma, Adv. 
Ms. Hetu Arora Sethi, AOR
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For Respondent(s) Ms. Meenakshi Arora, Sr. Adv. 

Mr. Jagjit Singh Chhabra, AOR
Mr. P. Ramprasad, Adv. 
Mr. Saksham Maheshwari, Adv. 

                    
          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file the special leave petitions is granted. 

Issue notice. 

Until further orders, there shall be a stay of operation of

the impugned judgment(s) and order(s) passed by the Karnataka High

Court. 

(SANJAY KUMAR-II)                         (INDU KUMARI POKHRIYAL)
ASTT. REGISTRAR-cum-PS                     ASSISTANT  REGISTRAR
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